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Plalnant and also threaten to kill her. It is also stated in reply that investigation
'S Yl not completed and if accused is released on bail at this stage, he may
threaten the complainant or may destroy the evidence.

The allegations against the accused are serious in nature and the inves-
tigation is at initial stage. Releasing the applicant on bail at this stage, may
prejudice the case of the prosecution. Therefore, the accused/applicant is not
entitled to regular bail. Hence, the application for grant of bail to accused/appli-
cant Shamsher Alam stands dismissed.
Application stands disposed off accordingly.
Copy of order be given Dasti.

X
(SAWAI/RSV SHAL)

Addl. Sessions Judge-08
West District, THC Delhi
29.08.2020.
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